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For t.he .Appi .i carii..<^

E'or the R'e?;pt:vndent-S

SHRI D.R. GUPTA.

Sf-fT.'! A.K. TIWARI,.

pnoxv counsel for

.SHRI P.P. KHLIRANA.

JUlXIFMi:;'.NT (ORAD.)

( DELIVFRFD BY HON'BLE SHRI P.O.. JAIN, MfiMBER (A.). )

In all these OAs, the ct «5St..i c'>n .involved is of

extendi.nti tlie 'tenGf.it. of the iudqefrxsTit of tiie Tribi.)nal in OA

Ci^-
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J^99/S7, Dal jit Kumar & Anr. Vs. IJOI & Anr, , and six other

re lateci OAs, winch were dismsec^ of by the judqenK-nt dated

to the applicxants in these cases. The operative

orti.on of the judqf^s^nt dateci 7.6.Oj (supra) is extracted asrx:

l  In v:i€»w of the various j(jciqefrtejnt.s pctsssid
by th;i s Tri.t«jnal i ct 3r:xqorTdarK;:(?; with the spi rit
ot trie :h.)dqem6:.;nt q.iven by the i-lon'ble biqii
Court, of Al lahabad as upheld by the ilon'ble
Supreme Q:.>urt. of India intrie case of shri
Parnam-jrtd i:.al. and Shri Brii Mc.)iian, wt5 direct
th^it the benefits of the said judqoment be
ex'tenderi to the eppiicants herx^in also and they
Stell he deemed to have been prorroted with
effect frrxn t.tK-> date prior to a date of
n;TxrK-.)tion of any r^erson wire the
det.s:3 rt.fiR:!nta I examination subseiQi.h2nt to the
3bpiir.'dnts and t.hei r seniority te revi.sed in
TILS Gmup-B cadre. They shall alsto te entitled
to i-efixati.on of their pay with effecrt. fran the
said date.. itii.s ortier shall be; imnl soften ted
within a period of three rrxinths from the date a
cx.jpy of this order is received by the
respondents. There shall , however, be no order
as to exists. "

:.s
Special Uiave Peti.tions wem filed by the resporident;

rn the Supreane- Court of 'India, which were dismissed by an

Older passed by the Hon^ble Supremts Coi.u"t on 6.1.92.

d- Ntitices wert5 di.recl-.ed to be issued on admission as

wi.,ll a,, on intej-im relief bt.)t the respondents have not filed

any rTir.)ly thouqh a period of nearly one year has passed and a

numter of adjournrr«snts were allowed for tf.e pi.)rTxis6. Tfie

learned proxy ocxinsel for- the respondimits submits that r-eplv

has not been filed so far.

heard the learned coimse-l for the applicants
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fintl also t.ho "I©ameet proxy counsel for ttto respondent.!; jn all

these cases- Apar-t'. fran relviijo nrion the iudc?effeiit of the

'[•rihiinal dated 7.,6.9:1 and the orders of the Hoi't'hle .Snprefiie

Court dated 6. 1.9;:::, the learned txAinsel for the artdloants

also nlavced teforp .us a cx^py of the oi'der passt.>d on .18. .1 .1.9/

Ir.' Coi.ir't No.:i of ttie Pr:i.ncu'>al . fte'icti of the Cfentrai

.Adrfiln.ist.raLlve Tribunal in QA 444..'9y, E.P. Sinnh Ors. vs.

1.J01 S Ors. This iudfjeffie!>t (oral.) i.s as telow;-

"Pxnt.h are' iRSfud. The lesirrted cxounsel for the

restxondents said that they wtsrc: i.mplerrifsntinq
the ordere niven' in the jrtdfjernent. in OA

.1..699,/87 (Pal jit Kuriar 8, .Anr. Vs. UOl & .Anr. )
and t.he said related OAs. Thay agreed -to

extent - the :tenefi t,s to the ariril i.cants als<3

provided t'tey are similarly sit.uated..

In view of the atove.. the application is
disposed of finally. Tte parhies to iiesir
their cnwn costs."

.6. Tn vifrsw of the aforeT.aid judrTerriant in OA 444,/y2, thte

Q' learntd proxy c\:.>unsel for the respondents- s!.)bmi ts that, sirnilar
Grdr.>re cxAild te passed in these cases as. Vei l , part.icularly

besxjuse the counsel for the r^esprrardents in OA 444./92 and the

ccxrnsel for- the respondents in all these cases is ttte same.

.In the li.pht of .the forepoinq.. these OAs are disposed of with

the dirx-\cti.on that the apnlicant.s in these OAti, may also be

considered by . the n'-sspondeirts for qi.vino l.ienefi.ts due to them

as }Ter the ji.K3qement. dated 7.6.91 in t'tie case of Pal jit Kumar

S Anr. Vs. DOI S .Anr. (siirira) if ttn-'s applicants her'ein are

similarly placred and are entitled to the same- Inenefits as per

the judqesTtent.
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1-,.^ t t'is fact-.s and ci rairnstancer; of the ca'^e r we l eave

M-,e parties to bear thier own oosts.'

7. A (TOPY of this orfler sliall he plaasfl on the file of

eacfi of these OAs.
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